(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

L g

FORM A
PUBLIC ANNOUNCEMENT

Jor Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

SEVANTILAL FAKIRCHAND AND COMPANY PRIVATE LIMITED

. RELEVANT PART[:CUIARS.-:_:_ .
1.~ | Name of corporate debtor Sevantilal Fakirchand and Company Private
Limited
2. | Date of incorporation of corporate debtor May 15, 1989
3. | Authority under which corporate debtor is | ROC. Mumbai
incorporated / registered 3
4. | Corporate Identity No / Limited Liability | 3691 1MH1989PTC051740
| Identification No of corporate debtor
5. A(.jdr_eSS of the re: 1stered office and 407, Panchratna’ Opera House,
principaliotiice, 1 any GCshe corpotate | Nsinehei - 4000, Mabarashites, Tridia
r 3 3
6. Insolvency commencement date in respect | October 27,2026
of corporate debtor (Order received on October 29, 2026)
7E Estimated date of closure of insolvency April 25,2027 (180 days from the ICD)
resolution process :
8. | Name and registration number of the Sachin Rajendra Singhvi
insolvency professional acting as interim | [BBI/IPA-001/IP-P01289/2018-2019/12066
resolution professional
9 Address and e- mail of the interim _ Address: 450-451, Kewal Industrial Estate,
resolution professional, as registered with Senapati Bapat Marg, Lower Parel
the Bemd Mumbai — 400 013.
E-Mail: SACHIN@MEHTASINGHVI.IN
10 | Address and e-mail to be used for Address: 450-451, Kewal Industrial Estate,
correspondence with the interim resolution Senapati Bapat Marg, Lower Parel,
professional Mumbai — 400 013.
E-Mail: CIRP.SFACPL@GMAIL.COM
11 | Last date for submission of claims November 10, 2026
12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and Relevant forms are available at
(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of Sevantilal Fakirchand and Company Private Limited on
October 27, 2026.

The creditors of Sevantilal Fakirchand and Company Private Limited are hereby called upon to submit
their claims with proof on or before November 10, 2026 to the interim resolution professional at the
address mentioned against entry No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
|BBIIPA DOT]

1P-P01288]
2018-18/12088

Sachin Rajendra Singhvi
IBBI/IPA-001/1P-P01289/2018-2019/12066

Date: October 30, 2026
Place: Mumbai
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FRIDAY, OCTOBER 30, 2026

Matunga East Branch:- E-211,
Dinesh Mahal, Dr. Ambedkar Road,
Matunga (East), Mumbai - 400019,

dw 3im aghet
Bank of Baroda

POSSESSION NOTICE iFor immovable Proparty) [Appendix IV[Rule-8 (1]

Whereas, The under signed besng the Authorized Officar of Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Secunity Interes!
Act 2002 154 of 2002) and in exercise of powers conferred under Section 13 {12) read with
Fiukz 3 of the Secunty Interes! (Enforcement] Rules, 2002 issued Demand Nofios daled
25-11-2024 caling upon the BorrowerMaodgagorGuaranior MIS, Pushpa Enterprises,
Mr. Santosh Vanshraj Jaiswar & Mr, Mahendra Kumar Jaiswar 1o repay he amaoun
mantioned in the notice baing Rs.12,71,639.45 [Rupees Twalve Lakh Seventy One Thousand
Six Hundred Thirty Nine & Paise Forly Five Only) az on 25-11-2024 plus unapplied
interast & oiher changes if any fill the date of realization interest at the confractual rate on the
aforesaid mount & incidental expensesicos); charges et incurred! fo b incurred within 60
days from the date of raceipl of the said noice

The BorowerMorlgagonGuarantor having failed 1o rapay the amount, nolice is haneby
given bo the borrower and public in general that the undersigned has taken Physical
Possession of the property described herein befow in exercise of powers confermad on him
under Section 13 {4) of the said Act read with the Rule B ofthe said Rules, 2002 on this 28th
day of October, 2026,

The BomowerMortgagorGuarantar mentioned hareinabove in padicular and the public in
ganeral are hareby cautioned not 1o deal with the properly and any dealings with the
property will be subject o the charge of Bank of Baroda, Matunga East Brarch for an
amount Re, 12,71,639.45 (Rupees Twelve Lakh Seventy One Thousand Six Hundred
Thirty Mine and Paise Forty Five Only) and interest thereon:

The bomrower's attention is invited o the provisions of sub-section (8] of section (13) of the
Acl, Inrespectofthe fime available, Io redeem the secured asseals,

DESCRIPTION OF IMMOVAVLE PROPERTY
Collateral:

Extension of Mortgage : Flat Mo, 401, admessunng 625 3q. . saleable area in the building
known &3 "Hi Tech Villa™ situated 3 Plot No, 13 m Secol-6 ai Vilage-karanjeds, Taluka
Panvel, Navi Mumbai-4 10206 in the name of Mr, Santosh VanshrajJaiswar

Place; Karanjade, Panvel
Diater 28-10-2026

Sd/-
Authorisad Officer, Bank of Baroda

TAINWALA

PUBLIC NOTICE FOR LOSS OF SHARE CERTIFICATES
Notice is hereby given that the following share certificates of SUNRAKSHAKK INDUSTRIES
INDIA LIMITED (Formerly known as A.K. Spintex Limited) have been reported lost/
misplaced and the registered holder has applied to the company for the issue of duplicate
share certificates.

CIN: L24100MH1985PLCO3T3ET

Any person who has any claim in respect of the said certificates should lodge such claim

with the share department of the Company at its Regd. Office as per address given below

within 15 days of the publication of this NOTICE. After which no claim will be entertained

and the company will proceed to issue the duplicate share certificates.

Place: THANE SD/- PUSHPA PAGARIA

Date: 30.10.2026 (Registered Shareholder / Claimant)
The Company Secretary,

Name of the company - SUNRAKSHAKK INDUSTRIES INDIA LIMITED
(Formerly known as A.K. Spintex Limited)
Regd. Office address - 14th K.M. Stone, Chittorgarh Road, Village: Biliya Kalan,

Bhilwara - 311001 (Raj.)

procassad anly in dematenialized form

within the sbipulated pemad,

share cerificates into dematerialized form and update thair KY G,

Matunga East Branch:- E-211,
Diinesh Mahal, Dr. Ambedhkar Road,
Matunga (East), Mumbai - 400019,

POSSESSION NOTICE (For immovable Preperty) [Appendix IV Bule-E {1)]

Whereas, The under signed beng the Authorized Officar of Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Secunly Inferest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13 {12} read with
Rufz 3 of the Secunty Inferest (Enforcement] Rules, 2002 issued Demand Motice daled
25-11-2024 calling upon the borower'morigagon'gusrantor Mr. Santosh Vanshraj
Jaiswar and Mrs. Shakuntala 5. Jaiswar io repay the amount menlionad in the notice
baing Rs. 19,67,684,00 (Rupees Nineteen Lakh Sixty Seven Thousand Six Hundred
Eighty Four Only) as on 25-11-2024 plus unapplied intarast and other chargasif any till the
date of realizabion mierest at the contractual rate on the aforesaid mount and incdenial
expensesicost, changes et incurmed’ fo be mcurred within 60 days from the dale of receipt
of the said nofica.
The borrowerimorlgagonguarantos having falled 1o repay the amount, notice s hersby
givan to the borrower and public in general thal the undersigned has taken Physical
Possession of the property described herein baiow in exencise of powers confarmad on him
under Secton 13 (4] of the said Act read with the Rule & of the said Rules, 2002 on this 28th
day of Cctober, 2026.
The BorrowerMioriganonGuaranior mentioned herginabove in padicular and the public in
ganeral are hereby cautioned nol 1o deal with tha propery and any dealings with the
properly will be subject to the charge of Bank of Baroda, Matunga East Branch [ar an
amaount Bs.19,67 684.00 (Rupess Minetesn Lakh Sixty Seven Thousand Six Hundred
Eighty Faur Only) and inferest thareon.
The bomrower's attention is invited 1o the provisions of sub-section (3} of section (13)of the
Act, inrespect of the tima available, to redeam the secured assets,

DESCRIPTION OF IMMOVAVLE PROPERTY

Fiat Mo, 401, admeaswring 825 s0. fi. saleable area In the bulding known as "Hi Tech Villa®
giuated ai Plot Mo, 13- Secol-G at Village - Karanjade, Taluka Panved, Mavi Moembai-
410206 in the name of Mr, Santosh Vanshraj Jaiswar

Sdf-
Authorisad Officer, Bank of Baroda

Flace: Karanpade, Panvel
Date: 28-10-2026

d 3w asler
Bank of Barodla india E-mail: vireas @bankofbaroda.com

Bank of Baroda, Virar (East) Branch: Vidya Sadan,
Ground Floor, Manvel Pada Road, Virar (East) - 401305.

Place : Mumbai
Date : Qcfober 30, 2026

TAINWALA CHEMICALS AND PLASTICS (INDIA) LIMITED

Registered Office: Tamwala House, Road Mo. 18, Opp. Plot No. 118, M.LD.C.
Marol, Andgharl (East), Mumbal MH - 400083,

S.|  Folio No. | Name of the holder/| Certificates | i tive Nos. | NO- Of Works: Plot Mo 87, Govi. Indl. Estate, Khadoli Villaga, Silvassa - 396230
N. purchasers Nos. shares Email: ce@tainwala.in; Mobile: 7710013730; Website: www lainwala in
1.| 0006079 PUSHPA 25375, | 2421401-2421500, | o, NOTICE TO SHAREHOLDERS
PAGARIA Sopn e (ki orsor SPECIAL WINDOW FOR RE-LODGEMENT OF
29172’ 2801101- 2801200’ TRANSFER REQUESTS OF PHYSICAL SHARES
29173’ 2801201- 2801300’ Pursuant to SEBI Circutar No. HO3313/11(2)2026-MIRSD-FOD/ 137502026 dated
250174 | 2801301- 2801400, January 30, 2026, shareholders are hereby informed that the Secunilies and Exchangs
31526’ 3036501- 3036600, Board of India has open ancther Spaecial Window for re-lodgement of fransfer deads of
31527’ 3036601 3036700’ physical shares, which were lodged perior to the deadsne of Apnl 1, 2019 and
' ) ’ rejectedirelumedinol atlended due to deficiency In the documents/processior atherwse
31528 3036701- 3036800

The Spacial Window shafl ramain opan for a pariod of one year, i.a., from February 03,
2026 to February 04, 2027, During this:pericd, all re-lodged fransfer requests shall be

ERgible shareholders may submit their transfer requesis afong with the requisita
documents to the Company's Registrar and Share Transfer Agent (RTA) i.2. MUFG Intime
India Private Limited at C 101, 247 Park, L.B.5: Marg, Vikheoll (West), Mumbai MH -

CONVERT PHYSICAL SHARES INTO DEMAT MODE & UPDATE KYC

The sharehgdders holding shares in physical form are requssied to convert their physical

For Tainwala Chemicals and Plastics (India) Limited

S
Divya Saboo

Company Secretary & Compliance Officer

PUBLIC NOTICE
NOTICE 5 mralgra-;lim {haat B bed oo’ menlicred S lhonised Person i no langar atiliated as Authorisad
Person of Kotak Securnfies Limibad.
Exchangs Ragistration
Authorised Trade Muribiars of Address of Authorised
Person Name Mama Authorised Person Parsan
T e —— i el e Ly
ZaaR. | PRITESH ZANAR fBSE - APDIETI0NTEB18 | Ancherl Wiest Mumtsl 400053

Pleasa nede Bhal above mention Autherdsed Person (AP) s ma longer associaled wilth us. Any persan
kenceforh dealing with abows mesticn AP should do =0; at their cam risk, Ketak Sacurties Lbd. shall not
b lia bl Toe vy Such dealing. Im case of dny quesies for B Iransacians W dabe, veslans ane equiesied
Iy infioemn Kotak Securities Lad_ within 15 days from the date of lhis noificagon, fallng which i shall he
deamed that them exisls no querks against the abave mentioned AP
@Hﬂtﬂk neg Polak Securilies Limited Foegishered O 27 BRC, G27, G Biog, Bandsa Kuda
Complex, Bandra (E), Mumbai 400051 CIN: 1FES09MH1984PLE] 34051,
Telephone ho.. +22 45360000, Fax Moo +22 67 132430 Wabsile: wwaa Kofakneo com. Comespondence
Acdress, Infinity IT Park. Bldg, Mo 21, Opp. Filn Cily Road, & F Vadya Marg, Makad [(Easl), Mumba
400047, Telephone Mo: 42856825, SEBI Ragistration No: INZ000200137 {Mamber of M5E, BSE. MEE
MCK & WCOEX], AMFI ARN 0164, PMS INFODOODCRGE, and Research Anglyst IWHDO00G0556
MEDUTDEL: INAN-DP-E23-2021, Complance Oficer Daelails! Mr. Hiren Thakkar Call 027+ 4735 B434
or Email: ks compliarce@dotas com.

Fabtech

Technologies Limited

FABTECH TECHNOLOGIES LIMITED

Tel: +91 22 6554 0300 | CIN: L74999MH2018PLC316357
Wehbsite: www.fabtechnologies.com | Email: cs@fabtechnologies.com

Wednesday, October 28, 2026.

Regd. Office: 715, Janki Centre, Off Veera Desai Road, Andheri West, Mumbai City, Mumbai, Maharashtra, India, 400053
Corporate Office: 151 Floor, ABR Emerald, Plot No. D8, Street 16, MIDC, Andheri East, Chakala, Mumbai, Maharashtra, India, 400093

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF-YEAR ENDED SEPTEMBER 30, 2026
The Unaudited Financial Results of Fabtech Technologies Limited (“Company”) for the quarter and — Scan the Quick |

half- year ended September 30, 2026 (“Q2 FY 2026-27 Results®) have been recommended by Audit  Response (UHL
Committee and approved by Board of Directors of the Company at their respective meetings held on m&? ;E:, 32[;]“;5'521? ¢

Financial Results.

The said Financial Results for the quarter and half-year ended September 30, 2026 have been filed
with the Stock Exchanges as per Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and are available on the Company's website,
www.fabtechnologies.com and also on the websites of the Stock Exchanges, i.e.,
www.bseindia.com and www.nseindia.com.

Place : Mumbai
Date : 28th October, 2026

For and on behalf of the Board
Hemant Mohan Anavkar

DIN: 00150776

Sd/-

Director

'VNL |

Vishal Nirmiti Ltd

Concrete Sleepars #Infrastructura

(Fermerly known as Vishal Nirmiti Private Limited)

Corp. Office : "Suyash", S.No. 255/1+2/2, Ashiyana Park-Il, Aundh, Pune-411007 T: 27299911/12
Regd. Office : 303, Elphinstone House, 17, Marzban Road, Mumbai-400001 T : 022-22079303
Email ; csvnpl@gmail.com | www.vishalnirmiti.com | CIN ; U01122MH1994PLC185445

Statement of un-audited financial results

POSSESSION NOTICE (For Inmovable Property)

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Second) Act, 2002 and in exercise of powers conferred under Section 13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice dated 11.08.2026 Under Section 13 (2) of the said Act calling upon
the Borrower Mr. Zaheer Gulam Shaikh & Mrs. Kausar Zaheer Shaikh to repay the
amount mentioned in the notice being Rs. 27,72,838.00/- (Rupees Twenty Seven
Lakhs Seventy Two Thousand Eight Hundred And Thirty Eight Only) As On Dated

The Board of Directors of the Company, at its meeting held on
October 28, 2026, approved the unaudited financial results of
the Company for the quarter ended June 30, 2026. The

for the first quarter year ending
June 30, 2026

09.11.2024, plus unapplied/unserviced Interest, within 60 days from the date of receipt
of the said notice.

The borrower and others mentioned hereinabove having failed to repay the amount,

unaudited financial results, along with the Limited Review
Report thereon, have been uploaded to the Company's website

notice is hereby given to the Borrower and others mentioned hereinabove in particular
and to the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under Section 13
(4) of the said Act read with Rule 9 of the said Rule on this 29*" day of October of
the year 2026.

The borrower and the others mentioned hereinabove in particular and the public in
general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Bank of Baroda Virar East Branch for an
amount Rs. 27,72,838.00/- (Rupees Twenty Seven Lakhs Seventy Two Thousand
Eight Hundred And Thirty Eight Only) As On Dated 09.11.2024, and interest thereon.
The borrower’s attention is invited to sub-section (8) of Section 13 in respect of
time available to redeem the secured assets.

Description of the Immovable Property:

Equitable Mortgage, Of Residential Flat, Bearing Survey Number 5, 5B, 5D, 5F And;
5G, Located At Plot No. -, / Flat No. 702, Door No/House, Nearest Door, Adm. Land
Sq Feet, Build Up Area 725, Carpet Area 604, Which Is Situated At Flat No.702,
Admeasuring Area 604 S.Ft. I.E. 56.11 Sq. Mtrs. Carpet Area, On The 7" Floor, In
The Building No.17 In Avenue-M, Building No.11 To 17 Co- Opeartive Housing Society
Limited, In The Complex Rustomjee Evershine Global City, Situated At Virar West-
401303,, Constructed On The Land Bearing Survey No. 5, 5b, 5d, 5f, And 5g, Lying

at https://www.vishalnirmiti.com/ and can be accessed by

scanning the QR code provided below.

VISHAL NIRMITI LIMITED

(Formerly known as VISHAL NIRMITI PRIVATE LIMITED)

Mr. Suhas Ganpat Naik

Place : Pune Company Secretary and Compliance Officer
Date : 28-10-2026 M No. 41538

For and on behalf of the Board of Directors of

BSECL"™

BSE Clearing Limited

Being And Situated At Village Dongare (Dongar Pada) Also Known As Village Narangi,
Taluka-Vasai, Dist-Palghar, Within The Area Of Sub Registrar Of Assurance At Vasai-|

TO VI, Municipality, City Vasai, District Thane, State/Region Maharashtra, Country

India, Pincode - 401303.

Sd/-
Date: 29-10-2026 Authorized Officer
Place: Dongare (Bank of Ba\roda)

FORM A

PUBLIC ANNOUNCEMENT
iLmdear Rsgulation & of tha Insolvency and Bankrpboy Boand al India
(Insolvency Resohution Pracess for Carparata Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

SEVANTILAL FAKIRCHAND AND COMPANY PRIVATE LIMITED

S— ___ RELEVANT PARTICULARS

1. [Name of corporate debor Sevantilal Fakirchand and Company
| Privale Limited

2. |Date ol incorporation of corparate dabior |May 15, 1980

3, | Mugharity under which corporate deblor b5 |ROC, Mumbai

incorporaied [ registered

4, |Corporate [derity do / Liredied Liabiity L3601 108H 1 98RPTCO5Y 740

| identification No of corporate debtor

5. | Address of the registersd offica and
grircipal ofice, 4 any ol Ihe ceporate

L fdebtor

" |a07 Fanchratna, Qpara Houss;
Murmba - 2000M, Maharashira, India

October 27, 2026
(Ordler recekaed on October 29 2026)

B, linsolvency commencement date in
respact of corporate deblor

7. |Estimaled dale of closure of insolvency  |Apal 25, 2027 {1BD days fram the ICD)

Sachin Rajendea Singhvl
IBBETFA-DOTIP-P 01289, 200 8-20191 20656

B, |Wame and reglstration number of the
mnsalventy professional aciing as milenm
resphtan professienal

|Aodress and e- mad of the inferm
nesolution professional, as registerad with
e Board

(A=)

Address: 450-451, Kewal Indusirial Esiate,
Sunapali Bapal Marg, Lowar Fared,
Mumbal - £00 013

E-mall: SACHINEMEHTASINGHVLIN

10 |Address and e - mail to ba bsed for Address; 450-451, Kewal Indestrial Estate,
COFTEsponoence with the interim resolution | Serapatl Bapat Mang, Lower Pared,
professinnal Mumbai - 200 013

E-mail; CIRESFACPL@GMAIL. COM

11 [Last date forsubmission of clasms Novermnber 10, 2026

12, |Clazses of creditors, i any, under clauze [NA
(6] of sub-sackion (64} of section 21,
Asceriaingd by the intenrm rasolution
prodessional

13 |Names of lnsalvency Professionats N,
elenbitied 1o act &5 Authorised
Reprasentative of creditars @ a class

| (Three names for &ach class)

14. s} Hesevanl Foarms and Relevant 1orms are available at
i) Dafads of aviborized representatives  [hitps./ibbi.gowin‘en'home/downinads
|are avallable at HA

BSE CLEARING LIMITED

(formerly known as Indian Clearing Corporation Limited)
CIN U67120MH2007PLC170358
Registered office: Floor 25, P ] Towers, Dalal Street, Mumbai 400001

Extract of Unaudited Financial Results for the quarter & half year ended September 30,

2026

% in lakh except per equity share data

. Quarter ended | Half Year ended| Quarter ended
i Particulars Sept. 30, 2026 | Sept. 30, 2026 | Sept. 30, 2025
2 Un-Audited Un-Audited Un-Audited
Continuing Operation
Total Income 11,238 23513 11,738
2| Net Profit for the quarter/half year (befora Tax, Exceptional and/for Extraordinary 54713 11,697 7,023
iterns and share of net profits of investments accounted for using equity method)
3 | Net Profit for the quarter/half year before Tax (after Exceptional and/or Extraordinary 5473 11,697 7,023
itemns and share of net profits of investments accounted for using equity method)
4 | Met Profit for the quarter/half yvear after tax (after Exceptional and/or Extraordinary 4,104 &,734 2,385
itemsand share of net profits of investments accounted for using equity method)
Discontinued Operation
5 | Profitfrom discontinued operation "
6 | Net Profit from total operation for the quarter/half year after tax (after Exceptional 4,104 8,734 5385
and/or Extraordinary items)
(a) Attributable to the shareholders of the Company 4,104 8.734 5,385
(b} Attributable to the non controllimg interest - - A
7 | Total Comprehensive Income for the quarter/half year [Comprising Profit for the 4,127 8,746 5391
quarter/half year {after tax) and Other Comprehensive Income [after tax])
{a) Attributable to the shareholders of the Company 4,122 8,746 5251
{b} Attributable tothe non controlling interest .
8 | Equity Share Capital {Face value of ¥ 1/- each) 35,400 35,400 35,400
9 | Other Equity 2 - -
10 | Earnings Per Equity Share (Face value of ¥1/- each) (not annualized) (in T )
- Basic: 12 0.25 0.15
- Diluted : 012 0.25 0,15

MNote:

The above is an extract of the detailed format of financial results for the quarter and half year ended September 30, 2026. The full
format of financial results is available on the Company's website at www.bseclearing.com and they can also be accessed through

Molice is hereby gwven fhat the Mationsl Comgany Law Tribumal has ordered the
commencemant of & corporate insolvancy resolufion process of Savanblal Fakirchand and
Company Frivate Limited on Octaber 27, 2026,
The creditors of Sevant®al Fakirchand and Company Private Limited are hereby called upon fo
submit their claims with proof on or before Nowember 10, 2026 10 the interim resolubon
professional at the address mantioned against entry Na. 10
The financial creditors shall suebmit their ciaims: with praof by electronic means anly. All ather
crediars may submit the claims with proof in persan, by postor by electronic means.
Submission of false or misleading proofs of ciaim shall aftractpenalties.
&4,

Sachin Rajendra Singhv

IBE/IPA-D01/1P-PD12B9/201 8-2019/1 2066

Date: Oclober 30, 2026
Ptaco: Murmbai

the QR code given below.

Place : Mumbai

Date ! October 29, 2026

For and on behalf of Board of Directors of

BSE CLEARING LIMITED

(formerly known as Indian Clearing Corporation Limited)

Vaisshali Babu

epaper.financialexpresseoshe pirector & CEO

FORBES & COMPANY LIMITED

CIN: L17110MH1919PLC000628
Registered Office: Forbes’ Building, Charanjit Rai Marg, Fort,
Mumbai - 400 001. Tel No.: +91 22 61358900
Email: investor.relations@forbes.co.in Website: www.forbes.co.in

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES

In accordance with SEBI circular no. SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/
2026 dated January 30, 2026, shareholders of Forbes & Company Limited are hereby
informed that a special window has been opened for period of one year from February 05,
2026, to February 04, 2027, for transfer and dematerialisation of physical securities which
were sold/purchased prior toApril01,2019.

This special window shall be available for transfer and dematerialisation of physical
securities which were sold/purchased prior to April 01, 2019, and such transfer requests
which were submitted earlier and were rejected/returned/not attended to due to deficiency
inthe documents/process/or otherwise.

Eligible Shareholders may submit their request alongwith the requisite documents to the
Company's Registrar and Share Transfer Agent (RTA), MUFG Intime India Private Limited
(Formerly known as Link Intime India Private Limited), C 101, Embassy 247, L.B.S Marg,
Vikhroli (West), Mumbai-400083 or email to investor.helpdesk@in.mpms.mufg.com.

I

FORBES

Place: Mumbai For Forbes & Company Limited
Date: 30.10.2026 Sd/-
Mehul Raval

Company Secretary and Compliance Officer

AXIS BANK LIMITED cm: Les1106J1883PLC020TES)

Corporate Office: Slructured Assals Graup, "Asxis Hause®, Tih Floar, Wadia
Intermatiznal Centre, Pandurang Budhkar Marg, Worll, Mumbsal - 400 025

INVITATION FOR ASSIGNMENT OF DUES
Awiz Bank Limited, heraby invites progasal from ARCs | NBFCs [ Fls for aoguisition of debt of
Krishng Ganga Spinning Mills Private Limited which is engaged in Preparation and spanning of
cofton fibee with prncipal aulsianding of approx. Bs 31,79 Crs, through a competitive bidding
process ender the Swiss Auction Process al areserve price ol 85 16,50 Cre. The sale ol dablsan
“Asizwhere i3 and &3 iswhatis basis.” and without sny recoursa ip Axds Bank
Tha schedule ol grocedurs and limetnas for lhe bid ama as under;

.. BidProcess | Timalines _
ARCa | NBFCs J Fls 1o submit Expression of interast | 07-Now-2026
Timehng far Dua Ciligence 21-Now-2026
Last Date of submission of Binding offer FaA-Now-J126
Declaration of seccessful bidder 2d-Mon-2126
lz5ua of accaplance 25-Mov-H0126
Receipt of assignmend consideration and execubion of

Assionment Agreement 26-Mov-H126

The broad terms of the offer ara as follows -

1. The assigrment shall ba on Cash Basis only,

2. TheARCs!MBFCs/Fls (Bidders”) shoukl submi an Exprassion of Interest (EQI), expressing
ther infésast in conducting the dus diligence and acguirng the dabt bafora 6 PM,

3 ThEED-Ishl:u.;-:lhee-maﬁedtc-sag:.suuth@a:ir..hank.irlhiminrnaahwe-ljmalines..

4. Information Memorandum and details of the Company will be sharad with Bidders wha submid
their EOH, after execulion of Non-Disclosura Agraemant in the acoeplabse form; Such
infornaton i fumished on the basis of data svailabée with Axis and shall not be deemed o be
a regresentadion by fos abaut guality of assats

5. Bidders to conduct their cwn due diligence, mwestipalion. analysis and independent
vardication, Castalihe same will have 1o be boma by the Bedders.

£ The sale would ba through Swizs Challenge process. delails slang with Resarve Price will be
provided to paricipating ARGs! NBFCs! Fis during the course of the process

1. Cul-off gate dencles the date of asgignment the Siressed Loan Exposurg [s) La,, all
realization! recoverss made up o the cut-off date shall be refzined by the Bank

&, The fransfer of lean exposure will be on "agis where is basis™, "agis what is basis”, “whatever
thers is bases™ and “withoul recourse basis™ i.e,, with tha risk such credit nsk, operatmnad nsk,
legal or any other type of nsks -assockted with the Stressed Loan Exposurals) being
transferrad to the acquerar and shall not be liabée b0 be revoied for any breach includin
antecedend breach.of any representation and warranty, In 1he avenl o mn-r-uallzal]ur‘.-:a
amount aut of assetsisecunties, the Bank is not liabie & rafund snyihing in part or full, Bank
resersas nght Lo axacule tha assignmant daed a5 per Bank's foemat

% In casa any un-dfavolyed LCs! BGs yet fo be invcled! instalmands of OPGs, which are nof vel

due, in respect of the spacfed loan exposura being offered for ransfer by the Bank. Bank
shad retain charge on the securities relating to un-crysiafized non-funded faciites. In case of
crysiafdizaton ol non-funded facililies after tha transfar of kan exposura, the acquiner of the
furdd besed loan exposure of the said kean account shell be bound 40 purchase that converted
portan of nan-lund basad lban axposure (nal of cash margin ¢onvertad inlo fund-basad

exposur) from Bank on prédefined tenms and conditions of notice and Assigrment Deed

10, Taxas, stamp duly and regiziraton chagsges thal may be ansng out of e ransaction shall be
payable by the spccessiul bidder,

11. Bank shall reserve the axciusive right fo deal wah the claims perfaining te ECGCIGGETMSE

[bath presenl & fulure} feash margininsurance claimisubsidy resenve fundmangin ste, of lhe
Siressed Loan Exposurefs)-and the successhul scquirenbidder has no rght or autharily or
clgim thereon,

2. AT BANK reseria the nghtto.add or detete acoounts or madily the composition of the
stressed Loan Exposure {IndinduaiPartiolio) offerad for franster and banshar structure af
any stage without azsigning any reazan,

13 Furlher, AXIS BANK dooes nol rapresent and warrand realizalions in terms of he vaations of

the secunty reported in the Prefiminany Information Memorandum. Furiher, AXIS BANK also
does nat warrank and rapresent that (he security is enforceable bayond the extant asserted by
its. advocates. The bidder(s) are therefore advised 1o have complete due dibgence of the
accownt put for fransfer, Bank will nol enterzn, any daim whalsoever, for any deliciency
potnited outin fiuee and willnotindemaifymake losses good o 1he succasehd buyer

14. Notwithstanding anything contained harain above, Bank resense tha nght o axkamine tha Eol

and accept or reject any or &l or some of the Ecls at its sole discrelion, and neither this
rdfication nor dekvery of an Eol nar the cansideration thereol by Bank shall be consirued as
creating any kind of ight or interest in any interested garty ko be considered any further in the
pracass-or enfille them o any recourse against the lendars

15, Notwithsianding anything contained in this notice, neither AXIS BANK, nor its employees orits

advisors accept any respensibilily or lability, whalsoever, in respact of any slalemenls or
oimissions hargin, of the socuracy, completeness or rekability of informatian, and shall incur
ey hability, under any law, statute, rules or regulstions as bo e sccuracy, reliabilily or
complateness of thiz PUBLICATION. even If any loss or damage is caused Dy any act or
pmission on the parl of Axis Bank or ils employees or'ils advisors, whether neglgent or
olhansa.

16: AXIS BANE, may, alils sok dscrelion, add amand, vary, modify, delats, any of the conddions,
dase etc, of this notice a3 may be deemed necessary in the Night of the facts and
circumstances and alsa issus oneor mare Agenda;, Cormgendum as reguired without givng
any reasons therato

17, AXIS BANK reserve [he ighl nat bo go ahead wilth Ihe proposed fransfer al any stage, without
Ea8igning any reasan, Axis Bank has absoiute and unimpeachable nght with respect to al the
malbars sfasting from raceiving, considsrng, actepting the bd, ar Irensfering the spacific
kean exposure and such rght withaul limitation encompasses right B not fo recese, nol io
considear, not to accens the bid and decide not 1o fransfer the specific lpan exposure, AXIS
BaAMK would nolentartain any clatim fromany acquires in this regard. The declsion ofthe AX]13
BANK, in this regart shial bafinal and binding.

18. The Assignment will be done on prescribed format Any chianges in the prescribed format will
be accepled only if approved by the Benk considening the specific facts of the fransackon and
any changes in thebaghc pramize of the draft agreement Wil nat be accepled

19, The Bids submifled by bidder(s) should be uncondtional, irevacabla & binding inall razpect
Baddenis) cannot withdraw the bid onoe submitted & successful bidder has o complste the
Iransaclion refated o lransfer of the Inan expasure where they are declared successiul bidder
iry £he e bourd programas nofified in the aotice. Condifienal and conbngent bids ane lizble
lo be disqualified by the Bank.

20, Under no circumatances successful bidder can refuse to complete the fransaction citing any
reasan or defesls! chjechon m any oan axpaosure. IF fay do se, the maties will be repartad Io
RElregutator & their association concarmed for taking necessary action. The Bank may also
congidernolio enterzn any fulure fransactions with stch biddens | in fulurs

21, By virtue of submission of the bids, & shall be deemed that the bidden!s) heve conducted thair
own independent dus dligeace al hes own costswithou relyng on the infarmalion providad
by the Bank, including verifying avaitable securiliesigusrantess, vanous egel proceedings. &5
well 35 ascertain the known aad wnknown Eabiliies, éncumbrances and any olher dues from
concemed authonties or stakeholders o thair salisfaction before submitling the bds Any bid
made shall be deemed {o have bean submitied afler complete satistaction of biddan's) tharelo
and or all clalms there against and proper inspechon ard hence the bidderis) shall nat be
entifled ta make any representation or raise any quenyiobjection fo AXES BANK, as ta the fitle
or condilion of the Secured assals o any parl arecd or any BabEes/encumbrancesidues)
taxesfavies imespective as to whether they are fsclesed or undisclosed, Hshould also be
ricded that AXLS BAMK does nat make any représentation as ko ke cormecinsss, vaidily or
adaquacy, sufficiency. or. offenvise of any such informatien pertaining 1o liabiifies,
encumbrances and statutary duss of the Inan exposweais), The biddenls) are expected fo
submil their bids with independent professional. financial and legal advice far studying,
@ssessing and analysing the 3tressed Loan Exposure(s) in respect of NFAaccount and value
thereaf befare submitting thes bids, Fuher, it would also be deemed that by submilting the
bid, the biddens) have read, understood and have made 3 compbete-and careful examination
of gl infarmalion given in fhis natica. AXIS BANK as well as its officials shell not be held
respansible of Eable Tor amy of the consequences ansing 1herain or refating tol,

22.In case straszad assats accounis shown in the web nolice have any instanca of fraeds,
cetected by the Bank, the bidder(s) shall nefher belong fo the existing promoter growup of such
barrower shall ned be a subsidianyassacateiralaled pardy afg. [domesbc ag wel a5 owarsaas)
of ary person balonging to the existing promaoter group of such borrower. The detalls of the
instances of fraud detected, if any, i the strassad loan sooound, shall ke shamred with the
Biddier s} after axecution of MEAwWE the Bank

23, Transferee shall furnish an undertaking reqarding maintenance of all fhe requirad
docurnentairaconds and Bank also resendas the Aght 1o declang the acoount as “Fraud” or *No
Fraud” on future dale,

24, Any laxes that may arise because of the franséer of Stressad Assets, shall be borne and
payable salety by (he successiul Bidder(s). In he avant, any of the (x5 regulred 1o be paid by
way of tax deduchiontax withholding/advance taxior any other taxinderestipenalty in refation
lo-the fransackan with the Assignes undar this Apreement, such ia amount shall be
paidireimbaurged by the successful Bidder to the Bank, in addiicn 1o fhe agreed consideration

25, Thie successful biddar will ba inlimated by the AXS BANK afler conducling auckan, Alter

approvaiconfirmation of transfer by the Appropriaie Authority of the bank, the same will be

inhimated o the Successhul Bidder. Within 1 banking day from recept of final corfirmation, the
successful bidder shall have 1o deposit the entire amount. If bid amount & not remittad to he

Bank a5 prescrbed sbove, m adddion o bed amaund, Bank reserves the right o instuck the

Eacddéer b pay Interest a1 13.03% pa. compounded with manthly rest from Tth banking day

from receipd of final canfirmation il axiusl payment. This shall be withou! prefudice ko the right

of the Bank 1o canced tha bid, forfed the advance armaunts pasd and iniliste such athar clasms
ggainst the bidder. Funber, in such case, AXIS BANK shall have every right 1o refransfer the
said Blressed Loan Exposurals).

26, The details about the execulion of the assignment deed and completion of other Jegal

formasties shall ba prosided through the concerned Branches of the AXIS BANK. Furthar,
takeover of the secunty documents and other related documents including decuments of suits
hled shall ba avangad a1 a mulually convenient data and ima al the raspective branchies
wherein such documents are kepl.

27, Ay exlension in imelinesimodifications in the content of this wab nobice wil not necessariy

e carmied oud through anciher sdvertisement bul may be nodified directly on the websils and
interasted bidders should regularly wesil tha websfle [0 keap thamsalvas wpdalsd reqarding
clanfications, modifications, amendments or exténsions
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